
APMIiaaCf^lVE

.0,riqjna3. APPlicatlr^n Tfe,40 of 3nn^

J^alpur, this the I9th day of February, 2003,

Mrs.Meera Chhibber, Menber(j)

Khu^iram Namdeo,r^ired Fitter, Ticket lfo.3677,
yS ̂tion,| Qon Carriage Factory,
Jabalpur, fiesident of H,lfo,649,
Sangam Colony, Jabalpur.

-A

(By Advocate- Mr.Mokesh Midira)

1* Union of India, throu^
Ministry of Defence,

New Delhi, '

2, General Manager,
Carriage Factory, Jdoalpur,

3, The Dy, General Manager

^ CarciageFactory, Jabalpur,

PPLIGANT

Versus

-RESS>ONDfiIirS

0 R D E R (ORA)

The learned oounsa of the applicant states that
the applicant wishes to withdraw this O.A., aa he would
like to take a chance before the Departmat by giving
another representation. It is seen that the re^ndents
ha«t,lready decided his earlier representation JSto
passing a detailed order, pursuant to the directions
given by the Tribunal In OA Ko ,82^2002. Itowever, since
the ̂ plicant wishes to take another chawe vdth the
re^ondents, the prayer of the applicant to withdrw,
this 0,A. is allowed. Accordingly, this Oyi. is disadssei
as not pressed.

(Meera Chhibber)
MeBber(j}
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